
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
O.A. No. 360/2022

IN THE MATTER OF:

Sh. Mani Shankar Sharma ... Applicaiit

Versus

State of U.P. & Anr ... ResPondents

REPLY CUM OBJECTIONS TO THE APPLICATION FILED BY
THE APPLICANT ON BEHALF OF THE RESPONDENT NO. 2
PREM SHANKAR UPADHYAY

MOST RESPECTFULLY SHOWETH:

That the Respondent Prem Shankar Upadhyay of M/s
Krishna Ent Udyog had received the notice dated 25.08.2022
and is accordingly filing reply cum objections/ response to
the false allegations leveled by the applicant against the
Respondent Prem Shankar Upadhyay. The Respondent No. 2
has no concern with the above said activities as he has left all
the proceedings

PRELIMINARY OBJECTIONS CUM REPLY

1. That the Respondent Prem Shankar Upadhyay appeared
through his counsel in the above noted case and thereafter
obtained the necessary certified copies of the petition as well
as documents and specially filed by the applicant and is
accordingly filing his response through counsel.

2. That from the bare perusal of the application made by the
applicant Sh. Mani Shankar Sharma dated 21.03.2022 the
applicant in para No. 1 stated the cause of action was the
period from 2015 to 2O2O further in terms of the chapter II
Section 14(3) of the National Green Tribunal Act 2010 which
is reproduced herein "No apptication for adjudication of
dispules under Section shall be entertained by the Tribunal
urGss it is made within a period of 6 months from the date
on which the cause of action for such dispute arose." Thus
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the applicant had stated in his application, the cause of
action to have arisen for the period of 2015 to 2O2O and
further no application seeking condonation of delay in filing
the application has been moved by the applicant to invoke the
jurisdiction of this Honble Tribunal. Otherwise the
application is outsight the purview of the further 60 days as
provided under this Section.

That the Respondent No. 2 namely Prem Shankar Upadhyay
taking the premises on rent on dated 12.12.2018 for brick
work for a period of 3 years but the period was ended on
December 2027. During this period business activities
stopped on account of lock down and also suffered financial
losses, so no operation of such function taken place during
this period and work stopped throughout this period. Thus
the application of the applicant is liable to be dismissed.

That the applicant on several occasions threatened the
Respondent Prem Shankar Upadhyay and wanted protection
money from the Respondent Prem Shankar Upadhyay, the
Respondent Prem Shankar Upadhyay did not yield the illegal
demand of the applicant, so the applicant made a false and
frivolous application against the Respondent Prem Shankar
Upadhyay, so the application is liable to be dismissed.

That the applicant was very well aware that no activities were
taken place at the work place of the Respondent Prem
Shankar Upadhyay was being carried by the Respondent
Prem Shankar Upadhyay. So the applicant filed'false
complaint against Respondent in order to put pressure and
humiliate the Respondent. as such the application is liable to
be dismissed.

That there is no such activities are being carried out and all
the allegations made in the application are false, incorrect
and not worth considerable such as the question of any
disease and environmental effect does not arise.

4.

5.

6.
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It is therefore, respectfully prayed that the application of the
applicant is not worth considerable being false, baseless and
incorrect as such the application must be dismissed with
cost.

Pass any other order or further order, which this Hon'ble
Tribunal deem fit and proper in the facts and circumstances
of the case in favour of the Respondent Prem Shankar
Upadhyay and against the applicant in the interest of justice.

er:re\ctr--
Delhi FJ"rio"a.i,t-

Dated: 09.12.2022 Through

Verification

Verified at Delhi on this 09tt' day of December 2022 that
the contents of para No., 1 to 6 of the reply cum objections
are true and correct to my knowledge. Last para is a prayer to
this Hon'ble Trubunal. 
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